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INSPECTION REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF

0.A No. 25 0f 2022 FILED BY THIRU M SUNDARAMURTHY AND OTHERS.

Preamble:

Thiru. M. Sundaramurthy and others has filed a case in O.A. No. 25 of 2022 before
the Hon’ble National Green Tribunal (SZ), Chennai regarding indiscriminate discharge of
untreated sewage from the building complexes established by M/s. Arihant Foundations and
Housing Ltd (R8) and M/s. Ashiana Housing Limited (R9) in violation of the environmental

norms.

M/s. Arihant Foundations and Housing Ltd (R8): It is reported by the respondent 8 that they

not connected with the residential project.
M/s. Escapade Real Estate Pvt Ltd: Owner of the residential project.
M/s. Ashiana Housing Limited (R9); Developer and maintainer of the residential project

Joint Committee:

Hon’ble National Green Tribunal (SZ), Chennai in its order dated 15.03.2022 in
Original Application No.25 of 2022 in the matter of : M.Sundaramurthy and Others has
directed that

“13. In order to ascertain the genuineness of the allegations made in the application,
we feel it appropriate to appoint a Joint Commitiee comprising of (1) a Senior Officer
Jrom Ministry of Environment, Forest and Climate Change ( MoEF&CC), Integrated
Regional Office, Chennai, (2) a Senior Officer from State Level Environment Impact
Assessment Authority- Tamil Nadu, (3) The concerned District Environmental
Engineer from Tamil Nadu Pollution Control Board and (4) The District Forest
Officer, Chengalpattu Division, Kancheepuram District to inspect the area in
question and submit a factual as well as action taken report if there is any violation

Sfound”
14. The committee is directed to ascertain as 1o:

i) Whether the respondents 8 and 9 have obtained necessary Environmental Clearance
(EC) and consent for establishing their unils including the sewage treatment plant,

ii) Whether there are any violations of the conditions imposed in the Environmental
Clearance (EC) granted causing damage to environment.

iii) Whether the allegation that the respondents 8 and 9 are discharging their untreated
sewage into the property of the applicant and the neighbouring property owners by
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demolishing the compound wall illegally in an unauthorised manner causing damage fo
the property of the applicant and others.

iv) Whether any damage has been caused to the property of the applicant and if so, what
is the nature of remedial action to be taken to restore the same 1o its original position.

v) If there is any violation found, what is the nature of action taken against the
respondents 8 and 9 including the imposition of environmental compensation for the
violation committed by them, if any.

vi) Whether there is any violation of the siting criteria and discharge of any untreated
sewage into the forest area as alleged in the application.

vii) The committee is also directed 1o suggest the remedial measures 1o be taken. fo
restore the damage caused to the environment and also to avoid possible pollution being
caused on account of the operation of the sewage treatment plant in the project area,

15. The Tamil Nadu Pollution Control Board will be nodal agency for co-ordination
and for providing necessary logistics for this purpose.

In due compliance to the said Hon’ble National Green Tribunal (SZ) order, a joint

committee was formed as follows.

1. Dr. R. Sridhar,
Scientist ‘D’, MoEF&CC, Regional office, Chennai
2. Thiru. D. Velazhagan,
Member, SEAC-TN
3. Dr. D. Vasudevan,
DEE, Tamilnadu Pollution Control Board, Maraimalai Nagar
4. Thiru. Ravi Meena, L.F.S.,
DFO, Chengalpattu Division, Kancheepuram

About the Residential Project as mentioned in the O.A. No. 25 of 2022:

1.

It is respectfully submitted that the Environmental Clearance was accorded to the unit of

M/s. Escapade Real Estate Pvt Ltd, S.F No. 381/1A , 381/1B1, etc., Senkuntram Village,

Chengalpattu Taluk and District from SEIAA, Tamil Nadu vide Lr.No. SEIAA/
TN/F.3814/ EC/8(a)/435/2015 dated 18.12.2015 for the proposed construction of

residential development comprising of Block A (G + 3 Floors) — 7 wings, Block B (G + 3
Floors) — 30 wings, Block C (G + 3 Floors) — 3 wings, Block D (G + 3 Floors) — 4 wings,
Block E (G + 3 Floors) — 7 wings, Block F (G + 3 Floors) — 1 wing, Block G (G + 3
Floors) — 1 wing with total built up area of 90531.36 Sq.m. and with dwelling units- 936

Y
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Nos. and for the sewage generation of 564 KLD and no trade effluent generation, The

unit has proposed to provide DG set 250 KV A-1No. and 500 KVA-2 nos.

The residential project has obtained NOC from Forest Department vide DFO,
Kancheepuram Proc. No. 5438/2013/D dated 25.07.2014.

Further, the unit has obtained planning permission from the DTCP vide Letter
n0.695/2014/CH 3 dated 15.7.2015 and vide Letter No: 23472/18/CH3 Dt: 10/01/2019
and obtained building plan approval from Maraimalai Nagar Municipality vide Letter No.

413/2015/A1 Dt: 06/11/2015 and vide letter n0.236/2019 dated 15.2.2019

- The unit was inspected by the officials of TNPCB on 11.11.2019 and it was noticed that

the unit has completed 3 wings in Block A, 2 wings in Block B and 1 Wing in Block D
with total of 144 dwelling units without obtaining consent for establishment under the

Water and Air Acts, hence a show cause notice was issued to the unit vide proceedings
n0.DEE/TNPCB/MMN/RL/NA/W&A dated 24.10.2019.

The unit vide its reply letter dated 11.11.2019 has stated that that as per CPCB earlier
directions they have not applied for Consent of the Board and later came to know that it is

a part of statutory requirement, and immediately applied for the CTE and also for the
partial CTO.

Subsequently, the unit has applied and obtained Consent for Establishment under the
Water and Air Acts vide Board’s proceedings no.
T2/TNPCB/F.1219MMN/RL/MMN/W/2020 dated: 19/02/2020 for the proposed
construction of Residential development of Block A (G+3F) - 7 Wings, Block B (G+3F) -
30 Wings, Block C (G+3F) - 3Wings, Block D (G+3F) - 4 Wings, Block E ( G+3F)- 7
Wings, Block F ( G+3F)- 1 Wing, Block G ( G+3F) - 1 Wing with 936 dwelling units
with total built up area of 90531.36 Sq.m

The unit has constructed the residential complex with Block A (G+3F) - 2 Wings, Block
B (G+3F) -2 Wings, Block D (G+3F)- 1 Wings with 144 dwelling units with total built up
area of 14727.23 Sq.m and the same were occupied. The unit has provided a Sewage

Treatment Plant of 100 KLD capacity to treat the sewage generated from the residential
complex

Further, the unit has applied and obtained Consent to Operate — Phase [ under the Water

and Air Acts vide Board’s proceedings no.T2/TNPCB/ F.1219MMN/ RL/MMN/W&A/
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2021 Dated: 30/04/2021 valid upto 31.03.2022 for the Residential development of Block
A (G+3F)-2 Wings, Block B (G+3F) -2 Wings, Block D (G+3F)- 1 Wings with 144
dwelling units with total built up area of 14727.23Sq.m and for the sewage generation of
87 KLD and for the utilization of treated sewage on land for gardening, toilet flushing and
to discharge part of the treated sewage to farmers for irrigation purpose. The unit has
furnished the agreement executed with the farmers for the utilisation of excess treated
sewage for imigation in their agricultural land in an extent of 3.725 Acres (1.507

hectares).

9. The unit has provided acoustic enclosures with stack for the DG set 250 KVA and the
unit has not provided Organic waste convertor for treating the organic wastc generated

from the Phase I residential complex.

10. The unit has furnished the copy of the No Objection Certificate as obtained from the State
Ground &Surface Water Resources Data Centre, Public Works Department, Chennai vide
Lr.No.DD(G)/OY/G-3/359/Fresh NOC/Chennai/2020 dated 12.11.2020 for extraction of
ground water of 170 KLD.

11. Further, a complaint was received against the unit from the residents by the TNPC B
stating that the unit is discharging untreated sewage into open land and into forest area.
The complaint was investigated on 01.10.2021 and during inspection of the officials of
the TNPCB, it was noticed that the unit was pumping the rain water stored in the area
near to STP into the forest land. Hence the unit was instructed to comply with certain

conditions vide letter no. DEE/TNPCB/MMN/COMPLAINT/2021 dated: 01.10.2021.

12. Also, it is submitted that the unit was inspected by the TNPCB officials on 06.04.2022
and it was noticed that the unit has completed the construction of another 144 dwelling
units in addition to the existing consented 144 dwelling units and of the additional 144
dwelling units constructed 56 units have been occupied without consent to operate of the

Board, hence a show cause notice was issued to the unit vide proceedings dated
11.04.2022.

Inspection of the Committee:

The joint committee has inspected the area in question i.e the unit of M/s. Escapade
Real Estate Pvt. Ltd., at S.F No. 381/1A , 381/1Bl, etc, Senkuntram Village, Chengalpattu

Ll
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Taluk and Chengalpattu District on 20.04.2022, 05.07.2022 & 07.07.2022 and the report is

submitted as follows

1.

The unit has completed the construction of 144 dwelling units in Phase 1 and 144
dwelling units in Phase II. Out of 288 dwelling units 237 dwelling units were occupied.
The unit is also completed the construction of Phase 11 consisting of 172 dwelling units
& started the construction of Phase 1V consisting of 220 dwelling units.

Also, the unit has constructed 185 Nos. of villas with total built up area of 32053.5 Sq.m
and out of 185 villas 120 Villas were occupied. For which the unit has stated that it is a
separate entity and it is not part of their project. However a show cause notice was issued

by the Board to the unit for the above said activity without valid consent of the Board.

. To treat the sewage generated from the Phase 1, 11 and also from the villas, the unit has

provided three STPs of capacities 100 KLD, 75 KLD and 75 KLD

The STP-1 consists of Bar Screen Chamber, collection tank, aeration tank, secondary
clarifier, filter feed tank, Pressure sand filter, Activated carbon filter and final treated
water tank.

The STP-1I consists of Bar Screen Chamber, collection tank, aeration tank, secondary
clarifier, filter feed tank, Pressure sand filter, Activated carbon filter and final treated
water tank

The STP-III consists of Bar Screen Chamber, collection tank, aeration tank, secondary
clarifier, filter feed tank, Pressure sand filter, Activated carbon filter and final treated
water tank

All the three STPs were found to be in operation

8. The treated sewage was utilized on land for gardening within the residential complex.

10.

The Petitioner Thiru M Sundaramurthy and Others have a land of about 160 Cents
adjacent to the said residential complex in the Eastem side and the said land was
surrounded by compound wall on all four sides.

Earlier, during the time of inspection by the officials of TNPCB on 06.04.2022, it was
noticed that certain portion of the compound wall near the STP area was found broken,
now the unit of M/s Escapade Real Estate Pvt. Ltd has reconstructed the broken

compound wall.

- No discharge of sewage into the adjacent land of the petitioner was noticed during the

time of inspection.
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12.

14

15.

16.

17.

18.

The certain portion of compound wall of the residential complex adjoining the forest
area was also found broken ie. near the villas arca and the same also being constructed

within the residential complex.

- It was informed by the representatives of the said residential complex that their area is

located in the downstream of the nearby lake hence during the recent heavy rain the
surplus rain water found its way through their property from western side to eastern side.
In view of the above the certain portion of the compound wall of the residential complex
near the STP area being at the lower gradient got broken leaving a way for the excess
surplus storm water through the petitioners land into the forest area. The said portion of
the compound wall was found rectified by the proponent of the residential complex as

noticed by the committee.

- The unit has now provided a catch pit of size 2 m x | m in the western side of their area

adjacent to the forest to collect the surplus rain water and then provided two concrete
pipe of size 1 m dia each to convey the surplus rain water through their premises and to
dispose again to the forest area located in the eastern side.

It is informed by the representatives of the said residential complex that there was a
natural drain from Western side to eastern side through the residential complex to carry
the overflow of the Lake water to the nearby forest area and the same was blocked due to
the development activity. Now the same was rectified by providing a catch pit and a
underground conveyance pipe line arrangements by the proponent of the residential
complex for the smooth disposal of surplus rain water through their property.

The residential project has obtained NOC from Forest Department vide DFO,
Kancheepuram Proc. No. 5438/2013/D dated 25.07.2014 subject to the certain
conditions inter-alia that “there must be sufficient and adequate vacant land between the
industrial site and Reserve orest as per statues and it should be free from any
construction vice versa”. However, during inspection it was observed that the project
has come up along the boundary of reserve forest without complying the condition
stipulated in the NOC issued to the residential complex.

The residential complex has provided barbed wire fencing on compound wall along
Reserve forest boundary this can result into injury to wild animals. Thus, the same shall
be removed and any other measure can be taken.

It is respectfully submitted that the Hon’ble National Green Tribunal (SZ), Chennai in its
order dated 15.03.2022 in Original Application No.25 of 2022 has also directed the

committee to ascertain the following
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i) Whether the respondents 8 and 9 have obtained necessary Environmental
Clearance (KC) and consent for establishing their units including the sewage
treatment plant.

a.

b.

The residential project has obtained Environmental Clearance [rom the MoLil,
Gol, New Delhi for construction of residential complex on a plot area of
1,82,329.61 sq.m , total built up arca of 1,15492.88 sq.m, to construct 238
villas (G+1) and 368 apartments (stilt + 4 floors) STP having capacity of 400
KLD vide No. 21-563/2007-1A.111 dated 22.07.2008.

Also, Environmental Clearance was accorded to the unit of M/s. Escapade Real
Estate Pvt. Lid, S.F No. 381/1A , 381/IBI, clc, Senkuntram Village,
Chengalpattu Taluk and District from SEIAA, Tamil Nadu vide Lr. No.
SEIAA/TN/F 38 14/EC/8(a)/435/2015 dated 18.12.2015 for the proposed
construction of residential development of Block A (G + 3 Floors) — 7 wings,
Block B (G + 3 Floors) - 30 wings, Block C (G + 3 Floors) — 3 wings, Block D
(G + 3 Floors) — 4 wings, Block E (G + 3 Floors) — 7 wings, Block F (G +3
Floors) - 1 wing, Block G (G + 3 Floors) — 1 wing with a total built up arca of
90531.36 Sq.m. and with dwelling units- 936 Nos. and for the sewage
generation of 564 KLD and no trade effluent gencration. The unit has proposed
to provide DG set 250 KV A-1No. and 500 KV A-2 nos.

Then the residential project has obtained Consent for Establishment under the
Water and Air Acts vide Board’s procecdings no. T2/TNPCB/ F.1219MMN
/RL/MMN/W/2020 dated: 19/02/2020 for the proposed construction of
Residential development of Block A (G+3F) - 7 Wings, Block B (G+3F) -30
Wings, Block C (G+3F) - 3Wings, Block D (G+3F) - 4 Wings, Block E (
G+3F)- 7 Wings, Block F ( G+3F)- 1 Wing, Block G ( G+3F) - 1 Wing with
936 dwelling units with total built up area of 90531.36 Sq.m.

The residential project has applied and obtained Consent to Operate — Phase |
under the Water and Air Acts vide Board’s proceedings no.T2/TNPCB/
F.1219MMN/ RL/MMN/W&A/2021 Dated: 30/04/2021 valid upto 31.03.2022
for the Residential development of Block A (G+3F)-2 Wings, Block B (G+3F)
-2 Wings, Block D (G+3F)- 1 Wings with 144 dwelling units with total built up
area of 14727.235q.m.

ii) Whether there are any violations of the conditions imposed in the Environmental
Clearance (EC) granted causing damage to environment.

During inspection of the said area in question, no stagnation of sewage was

noticed in the petitioners land, however, the said unit was penalised for letting out of

sewage into the forest area by the Forest Department, Chengalpattu Division,

Kancheepuram District. It was ascertained that during the said rainy season the STP got

flooded and the sewage along with the surplus water found its way into the forest area

and to the petitioner’s area.

iii) Whether the allegation that the respondents 8 and 9 are discharging their
untreated sewage into the property of the applicant and the neighbouring
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property owners by demolishing the compound wall illegally in an authorized
manner causing damage to the property of the applicant and others

During the time of inspection of the committee, a certain portion of compound
wall was found reconstructed by the said residential complex and there is no stagnation
of sewage in the petitioner’s property as alleged, however during the early inspection on
20.04.2022, the compound wall provided by the residential complex on the petitioner’s

land side was found broken.

iv) Whether any damage has been caused to the property of the applicant and if so,
what is the nature of remedial action to be taken to restore the same to its
original position

During inspection it was ascertained that during unprecedented monsoon the STP
got flooded and the sewage along with the surplus storm water found its way into the
forest area and to the petitioner’s area. However, during the time of inspection on

20.04.2022, 05.07.2022 & 07.07.2022 no discharge of treated or untreated sewage and

also no stagnation of sewage in the petitioners land was noticed. Furthermore, the

residential complex has reconstructed a portion of the compound wall and ascertained
there is no further damage caused to the property of the applicant.

v) If there is any violation found, what is the nature of action taken against the

respondents 8 and 9 including the imposition of environmental compensation for
the violation committed by them, if any.

It was ascertained that during unprecedented monsoon the STP got flooded and
the sewage along with the surplus storm water found its way into the forest area and to
the petitioner’s area
vi) Whether there is any violation of the siting criteria and discharge of any

untreated sewage into the forest area as alleged in the application

The residential project has obtained NOC from Forest Department vide letter

dated 25.07.2014 subject to certain conditions inter-alia that,

1. There must be sufficient and adequate vacant land between the industrial site
and Reserve Forest as per statues and it should be free from any construction
vice versa.

2. The firm should not in any way left the solid or liquid waste inside the forest
area.

3. No effluent / sewage water to be let inside the forest.
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However, during inspection it was observed that the residential complex has not

provided any buffer zone / vacant land between the site and the forest arca. The

compound wall has constructed in the boundary of reserve forest without complying the

condition stipulated in the NOC issued to the residential complex. Earlier, during

unprecedented monsoon the STP got flooded and the sewage along with the surplus

storm water found its way into the forest arca, for which the Forest Department,

Chengalpattu Division, Kancheepuram District has levied compounding fee of Rs.
1,00,000/-.

vii)The committee is also directed to suggest the remedial measures to be taken to

restore the damage caused to the environment and also to avoid possible
pollution being caused on account of the operation treatment plant in the
project area

The joint committee submits the following measures to avoid the above said incidents

in future.

1.

The proponent of the residential complex shall ensure that the sewage generated from
the residential complex is properly collected, treated and disposed properly for toilet
flushing and gardening.

The proponent of the residential complex shall analyze the treated sewage through
Board’s laboratory every month to assess the quality of the treated sewage.

The proponent of the residential complex shall complete the broken compound wall
bordering the forest area within two months.

The proponent of the residential complex shall complete the storm water network
within the premises within two months to have a smooth disposal of storm water.

The proponent of .the residential complex shall maintain the surplus rain water
disposal arrangements provided within the premises and ensure that there will not be
any blockage in the network system at any point of time. .

The proponent of the residential complex shall apply and obtain necessary consent to
operate for its activity including villas from the TNPCB.

The proponent of the residential complex shall ensure that any other construction

activity shall be under taken other than the activity as envisaged in the Environmental

Clearance and the Consent for Establishment.

The proponent of the residential complex shall strengthen the compound wall

provided bordering the petitioner’s area and ensure for the structural stability.
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9. During carly unprecedented monsoon the STP got flooded and the sewage along with
the surplus storm water found its way into the forest area and to the petitioner’s area,
for which the Forest Department, Chengalpattu Division, Kancheepuram District has
levied compounding fee. In same manner the same amount may be levied to the

residential complex to compensate the petitioner.
10. The residential complex shall remove the barbed wire fencing provided on compound

wall along Reserve forest boundary so as to avoid any injury to be happened to the

wild animals. The residential complex can take any other measures to protect from the

wild animals.

Pl e —

Dr.R. Sridhar,  Thi . Velazhagan,  Dr. D. Vasudevan, Thiru. Ravi Meena, L.F.S.,
Scientist ‘D’ Member, SEAC-TN DEE, TNPCB, DFO, Chengalpattu
MoEF&CC, Maraimalai Nagar ~ Division, Kancheepuram
RO, Chennai

10
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Photographs Showing the Joint Committee inspection of the Residential project
M/s.Escapade Real Estate Pvt Ltd, S.F No. 381/1A , 381/1B1, etc., Senkuntram Village,
Chengalpattu Taluk and District /
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Topo Sketch showing the location of M/s. Escapade Real Estate Pvt Ltd (Phase-l, Phase-1l, Phase-ill & Villa), STP location, Forest Area, Petitioner's Land.
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No.-21-563/2007-IA.11I
Government of India
Ministry of Environment & Forests
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 003.

To /
/s. Escapade Real Estate Pvt. Ltd.,

271, Poonamalee High Road,

Kilpauk, Chennai - 600 010.

Subject: Construction of new Residential complex at
Sengundram Village, Chengalpet Taluk, Kancheepuram
District, Tamil Nadu by M/s. Escapade Real Estate Pvt.
Ltd. - Environmental Clearance — Reg.

Dear Sirs,

This has reference to your application No. nil, dated 13.06.2007
and subsequent letter dated 10.04.2008 seeking prior Environmental
Clearance for the above project under the EIA Notification, 2006. The
proposal has been appraised as per prescribed procedure in the light of
provisions under the EIA Notification, 2006 on the basis of the
mandatory .documents enclosed with the application wviz., the
Questionnaire, EIA, EMP and the additional clarifications furnished in
response to the observations of the Expert Appraisal Committee
constituted by the competent authority in its meetings held on 28t —
300%™ January, 2008 and 26% — 28t June, 2008 and awarded “Silver”
grading to the project.

2. It is, interalia, noted that the project involves the construction of
residential complex on a plot area of 1,82,329.61 Sq.m. The total built-
up area proposed is 1,15,492.88 Sq. mts. It is proposed to construct 238
villas (G + 1) and 368 apartments (stilt + 4 floors). The total water
requirement is 418 KLD. (Fresh water requirement will be 282 KLD). The
capacity of STP proposed is 400 KLD. Treated waste water to be used for
flushing. of toilets — 136 KLD and gardening - 244 KLD, The total solid
waste generation will be 1.9 Tons/day (organic - 1.5 tons/day, inorganic
- 300 kg/day) and STP sludge 100. kg/day. Total power requirement
proposed is 8 MW. Total parking spaces preposed are for 1133 cars
(covered - 732 and open - 40 1). The total cost of the project is Rs. 122
Crores. -

3. The Expert Committee after due considerations of the relevant
documents submitted by the project proponent and additional
- clarifications furnished in response to its observations have accorded
environmental clearance as per the provisions of Environmental Impact
Assessment Notification - 2006 and its subsequent amendments,
. subject to strict compliance of the terms and conditions as follows:

L~

1

PRI _ Dated: 2204 July, 2008.

14

24| 4]/
Vadona




PART A - SPECIFIC CONDITIONS

I.

(i)

(i)

(¥)

(vi)

Construction Phase

«vansent for Establishment” shall be obtained from Tamil Nadu
Pollution Control Board under Air and Water Aci and a copy
shall be submitted to the Ministry before start of any
construction work at the site.

Necessary permission/NOC shall be obtained from Forest
Department before starting the construction activity at site.

All required sanitary and hygienic measures should be in place
before starting comstruction activities and to be maintained
throughout the construction phase. '

A First Aid Room will be provided in the project both during
construction and operation of the project.

Adequate drinking water and ‘sanitary facilities should be
provided for construction workers at the site. Provision should
be made for mobile toilets. The safe disposal of wastewater and
solid wastes generated during the construction phase should be
ensured. )

All the topsoil excavated during construction activities should
be stored for use in horticulture/landscape development within
the project site. i :

Disposal of muck during construction phase should not create
any adverse effect on the neighbouring communities: and be
disposed taking the necessary precautions for general safety
and health aspects of people, only in approved sites with the
approval of competent authority. -

Soil and ground water samples will be tested to ascertain that
there is no threat to ground water quality by leaching of heavy

. metals and other toxic contaminants.

Construction spoils, including bituminous material and other
hazardous materials, must not be allowed to contaminate
watercourses and the dump sites for .such material must be
secured so that they should riot leach into the ground water.

Any hazardous waste generated during construction phase,
should be disposed off as per applicable rules and norms with
necessary approvals of the Tamil Nadu ‘Pollution Control Board.

The diesel generator sets to be used during copstructioi:x phase
should be low sulphur diesel type and should conform. to

Environment (Protection) Rules prescribed for air ‘and noise

emission standards.

€

)



{xii) The diesel required for operating DG sets shall be stored in

underground tanks and if required, clearance from -Chiefl

Controller of Explosives shall be taken.

(xiii) Vehicles hired for bringing construction material to the site
should be in good condition and should have a pollution check
certificate and should conform to applicable air and noise
emission standards and should be operated only during non-
peak hours. -

(xiv)] Ambient noise levels should conform to residential standards
both during day and night. Incremental pollution loads on the
ambient air and noise quality should be closely monitored
during construction phase. Adequate measures should be made
to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by
CPCB/TNPCB. '

(xv) Fly ash should be used as building material in the construction:
as per the provisions of Fly Ash Notification of September, 1999
and amended as on 27% August, 2003. (The abeve condition is
applicable only if the project site is located within the 100 Km of
Thermal Power Stations).

(vi) Ready mixed concrete must be used in building construction.

(xvii) Storm water control and its re-use as per CGWB and BIS
standards for various applications. '

(xviii) Water demand during construction should be reduced by use of
pre-mixed concrete, curing agents and other best practices
referred,

(xix) Permission to draw ground water shall be obtained from the
“ competent Authority prior to construction/operation of the
project. -

(¥x) Separation of grey and black water should be done by the use of
dual plumbing line for separation of grey and black water.

(xxi) Fixtures for showers, toilet flushing and drinking should be of
. low flow either by use of aerators or pressure reducing devices
or sensor based control.

(xxii) Use of glass may be reduced by upto 40% to reduce the
electricity consumption and load on airconditioning. If
necessary, use high quality double glass with special reflective
coating in windows.




ciii) Roof should meet prescriptive requirement as per Energy

Conservation Building Code by using appropriate thermal
insulation material to fulfill requirement.

{xxiv) Opaque wall should meet prescriptive requirement as per

Energy Conservation Building Code which is proposed to be
mandatory for all airconditioned spaces while it is dspirational

for non-airconditioned spaces by use of appropriate thermal

insulation material to fulfill requirement.

(xxv] The approval of the competent authority shall be obtained for

structural safety of the buildings due to earthquake, adequacy
of fire fighting equipments, etc. as per National Building Code
including protection measures from lightening etc.

(xxvi) Regular superﬁs.ion of the above and other measures for

monitoring should be in place all through the construction
pPhase, so as to avoid disturbance to the surrou::_tdings.

(xxvii) Under the provisions of Environment (Protection) Act, 1988,

legal action shall be initiated against the project Proponent if it
was found that construction- of the project has been started
without obtaining environmental clearance. -

Operation Phase

The solid waste generated should be properly collected and
segregated. Wet garbage should be composted and dry / inert solid
waste should be disposed off to the approved sites for land filling
after recovering recyclable material. :

Diesel power generating sets proposed as source of back up power
for elev? nati

all proposed DG séts. Use low sulphur diesel. The location _é)f”_t_he.
DG sets may be decided with in consultation with Tamil Nady
Pollution Control Board. '



CH

v)

V)

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured
at the boundary of the building shall be restricted to the
permissible levels to comply with the prevalent regulations.

The green belt of the adequate width and density preferably with
local species along the periphery of the plot shall be raised so as to
provide protection against particulates and noise.

Weep holes in the compound walls shall be provided to ensure
natural drainage of rain water in the catchment area during the
monsoon period. )

Rain water harvesting for roof run- off and surface run- off, as plar
submitted should be implemented. Before recharging the surface
run off, pre-treatment must be done to remove suspended matter,
oil. and grease. The borewell for rainwater recharging should be
kept at least 5 mts. above-the highest ground water table. -

The ground water Iéw:l and its quality should be monitored
regularly in consultation with Central Ground Water Authority.

Traffic congestion near the eéntry and exit points from the roads
adjoining the proposed project site must be avoided. Parking
should be fully internalized and no public space should be utilized.

Provision shall also be made for two wheeler parking.

A Report on the energy conservation measures confirming to energy
conservation norms finalise by Bureau of Energy Efficiency should
be prepared incorporating details about building materials &
technology, R & U Factors etc and submit to the Ministry in three
months time.

Energy conservation measures like installation of CFLs/TFLs for
the lighting the areas outside the building should be integral part
of the project design and should be in place before project
commissioning. Use CFLs. and TFLs should be properly collected
and disposed off/sent for recycling as.per the prevailing guidelines/
rules of the regulatory authority to avoid mercury contamination.
Use of solar panels may be done to the extent possible.

Adeguate measures should be taken to prevent odour pr-oblem-from
solid waste processing plant and STP.

The building should have adequate distance between ther to allow

movement of fresh air and passage of natural light, air and
ventilation.

18
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PART — B. GENERAL CONDITIONS

i) -The environmental safeguards contained in the EIA Report should
be implemented in letter and spirit.

i) Provision should be made for supply of kerosene or cooking gas
and pressure cooker to the labourers during construction phase.

1) Six monthly monitoring reports should be subrmtted to the
Ministry and it’s Regional Ofﬁce Bangalore.

4. Officials from the Regional Office of MOEF, Bangalore who would
be monitoring the implementation of environmental safeguards should be
given full cooperation, facilities and documents / data by the project
proponents during their inspection. A complete set of all the documents
submitted to MoEF should be forwarded to the CCF, Regional office of
MOEF, Bangalore.

5. In the case of any change(s) in the scope‘of the project, the project)

would require a fresh appraisal by this Ministry.

6. The Ministry reserves the right to add additional safeguard
measures subsequently, if found necessary, and to take action including
revoking of the environment clearance under the provisions of the
Environmental (Protection) Act, 1986, to ensure effective implementation
of the suggested safeguard measures in a time bound and satisfactory
manner. i

7 All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 ete. shall be.obtained, as applicable by pro;ect proponents from the
respective competent authorities.

8. These stipulations would be enforced among others under the

provisions of Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and control of Pollution) act 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Notification, 2006.

-9, Environmental clearance is subject to final order of the Hon’ble

Supreme Court of India in the matter of Goa Foundation Vs. Union of
India in Writ Petition (Civil) No.460 of 2004 as may be applicable to ‘thlS
project.

=ord_
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10. Any appeal against this Environmental Clearance shall lie with the
National Environment Appellate Authority, if preferred, within a period of
30 days as prescribed under Section 11 of the National Environment
Appellate Act, 1997.

¥,

I

(Bharat Bhushan)
.. . . Director(
Copy to: n 2. al.

(1) The Secretary, Department of Environment, Government of Tamil
Nadu, Secretariat, Chennai _

(2) The Member Secretary, Tamil Nadu State Pollution Contrel Board,
76, Mount Salai, Guindy, Chennai-600032

(3) The CCF, Regional Office, Ministry of Environment 8 Forests(SZ),
Kendriva Sadan, IVth floor, E&F wings, 17th  Main Road,

Koramangala 1T Block, Bangalore — 560 034.

(4) 1A - Division, Monitoring Cell, MOEF, New Delhi - 110003.
(5) Guard file. ' /

{Bharat Bhushan)
Director (IA)
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DR. 5. KALYANASUNDARAM, L.F.S (Retd.),
CHAIRMAN

. STATE LEVEL ENVIRONMENT

i IMPACT ASSESSMENT AUTHORITY,
TAMILNADU,

3rd Floor, Panagal Masligal

Mo 1 Jeenis Road. Saidapet
Lhennai-13

ENVIRONMENTAL CLEARANCE (EC)

Letter No, SEIAAITNIF. 3814/EC/ B(a}/ 435 /2015 dt: 18.12.2015

To

M/s Escapade Real Estate Pyl Lid

No 3, Old No 25, Ganapathy Colony, 3rd Lane off
Cenotaph Read, Thenamppet,

Thousand lights. Chennai - 500 018,

Sir,

Sub: SEIRA; TN - Environmental Clearance - Proposed construction of
residential develppmen! by M/s Escapade Real Estate Private Lid.. at S.noes
381/1A | 381/1B1, 381/182, 3B13A, 381/38, 381/3C, 383/1A. 38318, 38310,
383/3 , 384 Pt 385 P1, 386 Pf. 389/4A 380/4D1 Pt , J00/2B1, 3B0/2B2.
3801283, 390/2B4, 390/3A, 390/88, 300/, B90/5. 390/EA; 30068 3IG0ITA,
390/TB, 35078, 384/1, 304/10A, 304/108, 394/11A, 304/11B, 304/12, 304/14A,
304/1481, 364/14B2  394/14B3A, 384/14B3B; 304/2A, 30428, 394/2C, 394/20). .
304/2E. 394/2F, 394/3, 394/4 384/54 & BBZ, 304/5B, 304/5, 364/84, 354/8E1,
aB4/8 Sengundram village, Chengalpattu Taluk, Kancheepuram District,
Tamilnadu— lssued — Regarding.

Raf: 1 Your applcation for Erviranmental Clearance dated: 03.08 2015
2 Minutes of the 68" SEAC meeting held on 13 11,2015 & 14.11 2015
3. Minutes of the 148" SEIAA mesting held on 18.12.2015.

Pape 1 or 19 %m&&#.:"
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State Level Environmental iImpact Assessment Authorty, TN | 2015

This hes reference o your application 1st cited. the proposal is Tor

obtaining Envirenmental Clearance to establish a construction project under

Category “B2" and Schedule S.No. B(a) under the Environment Impact

Assessment Notification, 2006, as amended.

The project companents and utilities proposed to be provided by the

applicant are 45 shown in below table extractsd from the application;

PROJECT DETAILS

Sl No Dascription

Details

H address

Mame of the Project pmpumnt:and:

Mz Escapade Real Estats Pyl Ltd
Mo 3. Old No 25, Ganapathy Colony,
3rd Lane off
Cenotaph Road, Thenamppel,
Thousand ights, Chennai - 500 018.

2) Froposed Activity

Construction of residential
deyelopment

3) Soheduls No, v

Bia)

4) Project Location

1Survey MNos

S.nos. 381/11A | 361/1B1, 3811182,
a81/34, 3B1/38, 381/3C, 3B3MAA,
383/1B, 383M1C. 383/3 , 384 Ft. 385
Pt, 386 Pt. 380/44A, 389M4D1 Pt

390281, 390/2B2 380/283, 390/2B4,

3G0/3A, 300/38, 38044, 380/5,
1a0/6A, 380/68, 390/TA, 380/78,
2G0/8, 304/1, 3941104, 354/108,

304,114, 304/11E, 394112, 394/14A,
304/14B1, 304/14B2, 394/14B3A,
904/14B38, 304/2A, 394/28, 394/2C,

404/20), 304/2F . J04/2F 384/3, 30474,
304/54 & 8B2, 394/58, 384/6. I84/BA,

304/8B1, 384/9

Revenues Village

Sengundram

Page 2 ol 19

b=
i:imm.

SEIAA -TN

23



State Level Environmental Impact Assessment Authority. TN | 2015

i) Taluk Chengalpatiu J
ivilistrict Kanchespuram |
B} Ares of the Land 81747 38 Sg.m
&5 Built up Area 80531.36 Bg.m
It is: proposed to construct residential
development of Block A (G+ 3 Floors)
- Twings, Block B (G+ 3 Floors)- 30
! - wings, Block © (G+ 3 Floors) -3 wings,
7 Brief description of the project Block D (G4 3 Floors) - 4 wings: Block
E {G+ 3 Floors)- 7 winge, Block F (G+
3 Floors) = 1 wing and Block G (G+ 3
- Floors} 1 wing
B) No of Dwelling units 6386
) Mo of Decupants 2352
10) Parking facilities Surface parking area- B676.00 Sqm
113 Green Beft, s R N 22506.02 Sq.m
UTILITIES-WATER '
12] Total Fresh Water Requiraimerits 431 KLD
aj-Enuicg trom whare the water Local Body (Maraimala: Nagar
15 proposed 1o be drawn Municipality)
NDomestic Pumposes 427 KLD
nyswimming Pool 4 KLD
iifTollet Flushing(Recyclied water) 222 KLD
13) Waste Water
fSewage 864 KLD
l)Details of Treatment STP- 800 KLP

Page 3 ol 19
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iitMade of Disposal with guantity

iFlushing-222 KLD

i} Gardening-78 KLD

OS8R Gardening-63 KLD

i) 172 KLD of Excess trested water
will be disposed to farmers for
imgation purposes.

14] SOLID WASTE
hiMunicipal Solid Waste 2 5 T/Day
Made of Treatment & Disposal-
i1Bio degradable-1 481 Tiday Degomposed through Organic waste
Canvartor
ijNon Bio Degradable-0.967 TIW Sent to Authorized recyclers
R e R ZEE W Used as manure for Green belt
I mn S5iU from i £ Ry M!ﬂ
L HS TR E a'yi' development
15) POWER REQUIREMENT:
\Elactricity Board 2500 KVA
T 250 KWA-1 na.
oG .Set 500 KVA-2 nas.
liHeight of Stack above the tallest 250 KVA-1 no.~18m fram GL
Building 500 K\A-2 nos.-19 m from GL
16) Project Cost Rs. 125 Grores
17) Date of appraisal by SEAG: 13.11.2015 & 14.11.2015
Agenda No: 68-06
Date of Review/Discussion by SEIAA and tho Remarks:
18) The proposal was piaced before the SEIAA vide ltem No. 14808 in jts148"
Mesting held on 18.12.15 and the proposal was discussed in detail and resolved
| to izsue Envimnmental Clearance.

Puge d of 19
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The Proponent has furnished an affidavit in Rupses Fifty stamp paper
aach stating that
1.We commit to SEIAA that the total fresh water requirement for our proposed
residential development s 431 KLD and il will be met through local body
(Maraimalai nagar Municipality Water Supply Scheme] The required approval
will be obiained from competent authority (Maraimalai ragar Municipality), We
assure that the required perrnission from the compsatent Authority for supply of
fresh water for entire penod of operation will be obtained before handing over of
the fists/individual houses or before obtaining completion cedificate from the
competan! authority, whichaver is earlier,
2. The total guantity of treated wastewater generated fram the above residentis]
complex is 536 KLD, out of which 78 KLD will be utilized for gresnbelt
development (The treated water used for gresnbelt development inside fhe
project  premises  will not  pollute  the sollfground  wateradiacent
canals/lakes/ponds etc), 222 KLD for flushing and 235 KLD of excess treated
wastawater out of which 172 KLD of wastewater will be glven for irrigating
agricultural land fo nearby farmers upon proper agreement and remaining 63
KLE will be utilized for maintenance of OSR Area In addition. we have also
plarined io offer reated wastewalter to nearby agricultural farmers far itrlgation
purposes. The required permission from the competent Authority for the
disposal of axcess treated sewage for entire period of operation will be oblained
before handing over of the flatsfindividual houses or before obtaining completion

cerificate from the competent authority, whichever is earliar

Page 5 of 19 ’ﬁi"h‘iﬁﬂﬁ'ﬁ'
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4 Total Solid waste generated from the proposed development is 285 387
kalday; Out of which 1481 kg/day of hiodegradable waste will be treated in
organic waste convertor within the project site. 987 kgfday of Non biodegradable
waste will be sald to authorized recyclers. STP sludge of 70 kg/day will be used
as Manure for greenbelt development

4. Photographs of the site taken on 06.11,2015 was signed by the Proponent
and attested by approved Notary Public shows that the con struction activity not

commeanted.

Aind also aware that | can be presecuted Under relevant act and rules, If
am not ensuring the adherence of the above commitmeant”

The project adfivity 15 u:nuurad in B(a) of the Schedule and is of 'BZ
category, It does not require Public Consultation as per Para 7(i) Il Stage (3} id)
‘Pubilic Consultation’ of EIA Notification, 2006. Based on the application made in
Form-1, Form-14, Eun:eptuii‘f_ plan, #.ﬁneﬂure the additional clarifications and
the affidavit for vacant site fumishad .I':iy the propanent . the SEAC appratsad
vide in the 68" meeting held on 13 12015 & 14.11.2015 and SEAC decided fo
recommend to the SELAA, Tamil Nadu to grant Environmental Clearance 1o this
project. The proposal was considerad by the SEIAA, Tamil Nadu vide item No. -
146-05 in ite 148" mesting hald on 18.12.2016 and the proposal was discussed
in detail and resclved to issus EC

alidity:

The SEIAA hereby accords Environmental Clearance o the above |
project under the provisions of EIA Notification dated 14" September, 2006 as

amended, with validi r Save ts from the da f isaue of EC. -subiect {0

the compliance of the terms and con tione stipul bz

Puge 6 o1 19 GHIIEM‘%"V:;’
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SPECIFIC CONDITIONS

- The Environmental Clearance shall not be cited for relaxing the othan applicable

rules to this project

I}

by

V)

Wi}

Part A- Conditions for Pre Construction phase:

The project authorities should adveriisa with basic details at least in
wo Incal newspaper widely circulated, one of which shall be in the
vernacular language of the locality concamed, within 7 days of the
issue of clearance. The press releases also mention that a copy of the
clearance letter is available with the State Pollution Control Board and
also al website of SEIAA, TN, The copy of the press release should
be forwarded to the Fpegiur-tai Office of the Ministry of Environmant
and Forests located at Chennai and SEIAATN

In the case of any change{s) in the scope of the projest, a fresh
appraisal by the SEAC/SEIAA shall be obtained befors
implementation.

A copy of the nlaémmi:é-ﬁf_iér,’shall be sent by the propoment to the
Local Body. The clearance letler shall alsa be put on the websits of
tha Froponant.

‘Consent for Establishment” shall be obtained trom the Tamil Nadu
Pallution Control Board and a copy shall be submitted to the SERA
Tamil Nadu before taking up any construction activity at the site,

Any appeal against this enviranmental clearance shall iz with the
Hon'ble Mational Grean Tribunal, i preferred, within a panod of 30
days as prescribed under Section 18 of the National Gresn Tribural
Act, 2010

The approval of the competent authority shall be obfained for
structural safety of the bulldings during earthguake. - adequacy of fire
fighting equipments, &fc az par Mational Building Code including

S
Pige 7 of 19 CHAIRMAN,
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wii)

wiilh

)

Kl

xii)
LA

xiv)

xv)

il

protection measures: from lightning etc before commencement of the
Work

Al required sanitary and hygienic measures should be in place before
starting construction activities and they have to be maintained
throughout the construction phass.

Design of buildings should be In conformity with the Seismic Zone
Clazsifications.

The Construction of the structures should be underaken as per the
plans approved by the concemed local suthonties/local
administration

All other statutory clearances such &s the approvals for storage of
diesel from Chief Controlier of Explosives, Fire and Rescue Services
Department, Civil Aviation Department, Forest Conservation Act, 1880
and Wild Life (Protection) ‘Agt, 1972, State / Central Ground Water
Authority, Coastal H&gufatnﬁfiznne Authority, other statutory and
othaer authorties as spplicable to the progct shall be ohtained by
projecl proponent frqn;nm_p ::gn-:._arneﬂ competent authonties.

The Project proponent shall have to furnish the probable date of
commissioning of the project supported with necessary bar charts o
SEIAA-TN, '

Mo construction activity of any kind shall be taken up in the OSR area

Conzent of the local body concerned should be obtained for using the
treated sewage in the OSR area for gardening purpose. The quality of
treated sewage shall satisfy, the bathing quality prescribed by the
CPCR

The structural design of the proposed building must be vetled by
premier academic institutions like Anna Unfversity, IIT Madras, ate,
and the fact shall be informed to SEIAA

The height and coverage of the constructions shall be In accordance
with the existing FSI/FAR norms as per Coastal Regulation Zone
Notification, 2071,

The basernent of the bullding shall be above the maximum flood level
documantad by the Watel Resource Department in consultation with
CMDA

Falbopn b=
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Part B- Conditions for construction phase:

"

I

i}

L

vi)

vil]

i)

All the |labourers to be angaged for construction should be screened
for health and adequately treated before and during their emplayment
on the work at the site.

The entire water, requirement during construction phase shall be mat
from out sourcing from the source with -approval of the PWD
Departiment of water resources

Frovision shall be made for the housing labour within the site with all
necessary Infrastructures and facilities such as fuel for cooking,
mobile tollets, mobile 5TF, safe drinking water, medical health care,
creche atc. The housing may be in the form of temporary structures to
be removed after the completion of the project

A Firet Ald Room shall be provided in the project site during the entire
construction phase of fr-E project

Adequate dnnking water-and sanitary facilities should be provided for
conslruction warkers at the site. The treatment-and disposal of waste
water shall be through dispersion trench after treatment through seplic
tank. The MSW generatad shall be disposed through Local Bady and
the identified dumpsite anly.

The solid waste in the form of excavated earth excluding the top soil
pensrated from the pmlject activity shall be scientifically utilized for
construction of approach roads and penpheral roads, as reparted.

All the top soll excavated during construciion aclivites should be
stored for use i horboulturel landscape development within the
project gite

Disposal of other construction debris during construction phase
should not creale any adverse effect on the neighboring communities
and be disposed off only in approved sites, with the approval of
Competent Authority with necessary precautions for general safity
and health aspecte of the people

Lage 9 01" 19 '
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)

%)

Al

il

i)

¥

E A

=)

xvii)

Construction spoils, including bituminous materials and other
hazardous. materials, must not be allowed to contaminata
watercourses, The dump sites for such materiale must be secured so0
that they should not izach into the adjacent land/ lake/ stream eic.
Low Sulphur Diesel shall be used for operating diese| generator sets
to be used during construction phase. The air and noise: emission
shall conform lo the standards prescribed in the Rules under the
Environment {Protection) Act, 1886, and the Rules framed theraon,
The diesel required for operating stand by DG sets shall be stored in
underground tanks and i required, clearance from Chiel Controlier of
Explosives shall be taken.

Vehicles hired for brnging construction matenals to the site should be
in good condition and should conform to air and noise emission
standards, prescribed by TNPCB/CPGE. The vehicles should be
pperated only diring non-peak hours.

Ambiant air and noise levels should conform to residential standards
prescribed by the TNRCH; both during day and night. Incremental
pollution loads on ihﬁﬂﬁbh:ﬂ-_ﬂl[.f and nolse gquality should be closely
menitored during the construction phasa. The pollution absatement
measures shall ba strictly Iﬁmhmantad.

Fly- Ash bricks should be used as bullding material in the construction
as per the provision of Fly sh Notification of September. 1383 and
amended as on 27" August, 2003,

Ready-mix concrets shall alone be used in building construction and
necessary cub-lests should be conducted to asceriain their quality.
Storm water management around the site and on site shall be
established by following the guidelines laid down by the storm water
mantial.

Water demand during construction should be reduced by use of pre-
mixed concrete, curing agents and other best practices prevalent

_’,-ré.i.l - Jﬂ_"ﬂ'_:::'-':"'#
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i)

xix)

KK}

®x)

Wi}

XX

Xuv)

%AV}

Fixtures for showers, toilet flushing and drinking water should be of
low flow type by adopting the use of aerators / pressure reducing
devises / sensor based control.

Use of glase shall be reduced up to 40% to reduce the electricity
consumption and load on air conditioning. If necessary, high quality
double glass with special reflecting coating shall be used in windows,
Roof should meet prescriptive requirement as per Energy
Conservation Building Code by using appropriate thermal insulation
material, to fulfill the requirement.

Opaque wall should meet prescribed requirement as per Energy
Conservation Building Code which is mandatory for all air conditioned
spaces by use of approprate thennal insulation material to fulfill the
requirement.

Adequate fire protection equipments and rescue arrangements shouid
be made as per the prescribed standards.

Proper and free approach road for fire-fighting vehicles upto the
buildings and for rescue operafigns in the event of emergency shall be
made.

All Energy Conservation Building Code (ECBC) norms have lo be
adopted.

Parsonnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adeguate training and
information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically
o observe any contractions due to exposure to dust and take
corrective measuras, if needed.

Periodical medical examination of the workers engaged in the project
shall be carried out and records maintained, For the purposs,
schedule of health examination of the workers should be drawn and
followed accordingly. The workers shall be provided with personnel
protective measures such as masks, gloves, boots etc.

- T
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wi.

wxvil) A separate environmental management cell with suitable gqualified
personnel should be set-up under the control of a Senior Executive,
and the shortfall shall be strictly reviewed and addressed.

Part C- Conditions for ration Phase/Post Construction Phase/Entire

Life of the Project:
The SEIAA resarves the right to add additional safeguard measures

subsequently, if non-compliance of any of the EC conditions s fourd and

to take action, including revoking of this Environmental Clearance as the

case may be.

The fresh water for domestic purposes shall be drawn from the Local
Body (Maraimalal Magar Municipality), only after obtaining necessary
permission from the Competent Authority,

The treated water of 63 KLD shall be utilized for OSR gardening only
after abtaining necessary permission from the Competent Authorty.

The Memarandum of Understanding (Mol shall be signed with at least 5
farmers, before commencement of the operation phase, for the disposal
of excess treated water.of 172 KLD for irrigation purposes

The Project Proponent shall plant tree species with large potential for
carbon capture in the propesed green belt area based on the
recommeandation of the Forest department well before the project is ready

for occupation.

The Proponent should be responsible for the maintenance of comman
facilities including greening, rain water harvesting, sewage treaiment and
disposal, solid waste disposal and environmental monitoring including
terrace gardening for a pericd of 3 years. Within one year after handing
over the flats to all allottess a viable society or an association amang the
allotteas shall be formed to take responsibility of continuous mamtenance
of all facilities with required agreements for compliance of all conditions
furnished in Environment Clearance (EC) order issued by the SEIAA-TN

fﬁd .u.--#--'u"--"'f
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Wil

Wil

Xii.

¥,

Wiy

or the Froponent himself shall maintain all the above facilities for the
entire period. The copy of MOU between the buyers Association and
proponent shall be communicated to SEIAA-TN

The ground water level and its quality should be monitored and recorded
regularly in consultation with Central Ground Water Autharity,

The Sewage Treatment Plant (STP) installed should be cedified by an
independent expert for its adequacy and a report in this regard should be
submitted to the SEIAA TN before the project is commissioned for
operation. Treated effluent emanating from STP shall be recycled /
reused to the maximum extent possible, Treatrmant of 100 % gray water
by decantralized treatment should be done. The treated sewage shall
conform to the norms and -standards for bathing quality laid down by
CPCE irrespective of any use. Mecessary measures should be made fo
mitigate the odour and mesquito problem from STP. Explore the less
power consuming systems viz. baffle reactor ete. for the treatment of
sEwAage,

The Froponent shall install STPasfurnished, Any alteration to satisfy the
bathing quality shall be Informed to SEIAA-TN.

The Proponent shall operate STP continuously by providing stand by DG
sat in case of power failure:

It s the sole responsibility of the proponent that the treated sewage water
disposed for green belt development! avenue plantation should not
pollute the soill ground water/ adjacent canals/ lakes! ponds. etc.
Adequate measures should be taken to prevent odour emanating from
solid waste processing plant and STP.

The Plastic wastes shall be segregated and disposed as per the
provisions of Plastic \Waste (Management & Handling) Rules 2011,

The e - waste generated should be collected and disposed to a nearby
authonzed e-waste centre as per e waste (Management & Handling),
Rules 2011.

Page 13 0 19 - CHAIRMAN,
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Diese! power generating sets proposed as source of back-up power
during operation phase should be of enclosed type and conform to rules
made under the Environment (Protection) Act, 1986. The height of stack
of DG sets should be egusl to the height nesded for the combined
capacity of all proposed DG sets.

The diesel required for operating DG sets shall be stored In underground
tanks fulfiling the safety nomms and if required, clearance from the Chief
Controller of Explosives shall be taken.

The acoustic enclosures shall be installed at all noise generating
equipments such as DG sets, air conditioning systems, cooling water
toweretc. and the noise level shall be maintained as per
MoEF/CPCEITNPCE guidelinesinonms both during day and night time.
Spent oil from D.G sets should be stored in HDPE drums in an izolated
covered facility and disposed as per the Hazardous WWastes
{Management, Handling. Tansboundary Movement) Rules 2008, Spent
oil fram D.G sets should be disposed off through registered recyclers

The proponent! Owner of the Flats shall ensure that storm water drain
provided at the project site shall be maintained without chaking or without
causing stagnation and should also ensure that the storm wiater shall be
properly disposed off in the natural drainage / channels without disrupting
the adjacent public. Adequate harvesting of the storm water should also
be ensured.

The proponant! Owner of the Fiats shall ensure that roof rain water
collacted from the covered roof of the buildings, etc shall be harvested so
as to ensure the maximum beneficiation of rain water harvesting by
constructing adequate sumps so that 100% of the harvested water shall
be reusad.

Rain water harvesting for surface run-off, as per plan submitted should be
implemented, Before recharging the surface run off, pre-treatment with
screens. setflers ete. must be done to remove suspended matter, oil and
grease, etc. The Proponent shall provide adequate number of borewells |

Page 14019 mw
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percolation pits! etc. as committed. The borewells / percolation pits/ eto
tor rainwater recharging should be kept at least 5 mts. above the highest
ground water table.
Application of solar energy should be incorporated for illumination of
common areas. fighting for gardens and street lighting in addition to
provision for sclar water heating. A hybrids systerm or fully solar system
for a porfion of the apartments shall be provided
A report on the energy conservalion measures conforming fo anergy
conservation norms prescribed by the Bureau of Energy Efficiency shall
be prepared incorporating detalls about building materials & technalogy,
R & U factors etc and submitted to the SEIAA in three month's time:
Energy conservation measures like installation of CFLs/TFLs for lighting
the areas outside the building should be integral part of the project design
and should be In place before project commissioning, Used CFLs and
TFLs should be properly collected and disposed offisent for recycling as
per the prevalling guidelinesfrules of the regulatory authority to avaid
mercury contamination. Use-of solar panels may be done to the extent
possible. .
Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site shall be avoided. Parking shall be fully
internalized and no public space should be utilized. Parking plan to be as
per MoEF norms. The traffic department shall be consulted and any cost
effective traffic regulative facility shall be met before commissioning,
The proponent shall prepare completion plans showing Separate
pipelines marked with different colours  with the following details

| Location of STF, compost system, underground sewer line.

ii. Pipe Line conveying the treated effluent for green belt

development.

. Pipe Line conveying the treated effluent for toilet flushing

. Water supply pipeline

v. Gas supply pipe line, if proposed

s
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vi. Telephone cable

vii, Power cable

viil, Strom water drains, and

. Rain water harvesting system., stc
and it shall be made avallable to the owners.
A First Aid Room shall be provided during oparation of the project, with
necessary equipments and life- saving medicines and should be manned
all the 24 hours any day.
The buildings should have adequate distance between them to aliow free
movement of fresh air and passage of natural light, air and ventilation.
Landecape plan 1o be revised accordingly.
The amount of Rupess equivalent to 0.5% of the Project Cost by the
proponent under CSR activity should be earmarked for such activities as
committed by the proponent for the purpose for which it was allocated,
Lightning arrester shall be properly designed and Installed at top of the
building and where ever s necessary,
The environmental statement for each financial year ending 31st March in
Form-V as is mandated {o bp.-s;uhlﬁtted by the project proponent lo the
concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall
also be put on the website of the company, The staius of compliance of
anvifonmental clearance conditions and shall also be sent to the
Regional Office of the Ministry af Environment and Forests, Bangalore by
a-mail.
This Environmental Clearance does not imply that the other statulory f
adminictrative clearances shall be granted to the project by the
concerned authorities. Such autharities would be considenng the project
on merits and be taking decisions independently of the Environmental
Clearance.
The SEIAA. TN may alterimodify the above cenditions or stipulate any
further condition in the interest of environment protection, even durnng the
CH

IRMAN,
‘% SEIAA -TN
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subsequent period.

The Environmental Clearance does not absolve the applicant/proponent
of his chligation/requirement to obtain other statutory and administrative
clearances from other statutory and admimistrative authorities.

The SEIAA, TN may cancel the environmental clearance granted to this
project under the provisions of EIA Notification, 2008 if, at any stage of
the validity of this environmental clearance, if it is found or if it comeas to
the knowledge of this SEIAA, TN that the project proponent has
deliberately concealed and/or submitted false or misleading infarmation
or inadeguate data for obtaining the environmental clearance.

A copy of the Envirenmental clearance (EC) letter shall he made
available to all the allottees along with the allotmeant order / sale deed.
The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on therr website and shall
update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, Chennal, the respective Zonal Office of CPCB,
Bengaluru and the TNPCB:x The eriteria pollutant levels namely; SPM,
RSPM. 502, NOx (amblent levels &s well as stack emissions) or critical
sectoral parameters, indicated for the project shall be monitored.

A separate anuimnmenfar management cell with suitable qualfied
personnel should be set-up under the control of a Senior Executive, who

will report directly to the Head of the Organization,

The Regional Office of the Ministry located at Chennal shall monitor
compliance of the stipulated conditions. The project authorities should
axtend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / monitoring repors.

The project proponent shall submil progress reports on the status of
sompliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mall) to the

Ministry of Environment and Forests, its Regional Office Chennal, the

FE'Ei Kb =
| -
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respective fonal Office of Central Pollution Contrel Board, SESA, TN
and the State Pollution Control Board once in six months.

¥li.  Failure to comply with any of the conditions mentioned above may result
in withdrawal of this clearance and atiract action under the provisions of
the Enviranment (Protection) Act, 1986,

¥li. The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act. 1874, the Air
(Prevention & Control of Pollubion) Act 1881, the Environment
(Protection) Act, 1886, the Public Liability Insurance Act, 1881 along
with their amendments drafl Minor Mineral Conservation & Development
Rules , 2010 framed under MMDR Act 1957 Mational Commission for
protection of Child Right ' Rules 2008 and rules made there under and
also any other orders passed by the Honm'ble Supreme Court of
India’/Hon'ble High Court of Madras and any other Courls of Law,
including the Hon'ble MNational Green Trbunal relating to the subject

matter.

% SEIAA-TN
1. The Pnncipal Secretary to Govemment, Environment & Forests Dept,
Govt, of Tamil Nadu, Fort 5t. George, Chennai - 9.

2. The Chairman, Central Pollution Contral Beard, Parivesh Bhavan,
CBD Cum-Office Complex, East Arjun Nagar, New Delhl 110032

3. The Member Secretary, Tamil Nadu Paollution Contral Board,
76, Moumt Salal, Guindy, Chennai-600 032,

4. Tha APCCF (C), Regional Office, Ministry of Envirenment & Forest {S£),

34 HEPC Building, 1% & 2™ Floor, Gathadral Garden Road, Nungampakkam,
Chennai - 34
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5. Monitoning Cell, | A Division, Ministry of Environment & Forasts,
Parvavaran Bhavan, CGO Complex, New Delhi 110003,

6. The BDO, Chengalpattu Taluk, Kancheepuram District.

7. Stock File.
—K—X—X~
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Category of the Industry :

RED

T ORDER NO. 2001121958394 DATED: 19/02/2020.

DINGSNO.T2/TNPCB/F.121I9MMN/RL//IMMN/W/2020 DATED: 19/02/2020

SUB:

REF:

TNPC Board-Consent for Establishment-M/S ESCAPADE REAL ESTATE PVT LTD SF No. .No.
381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385
Pt, 386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B, 390/4,
390/5, 390/6A, 390/6B, 390/7A, 390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B,
394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B, 394/2A, 394/2B, 394/2C, 394/2D,
394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9 ,
SENKUNTRAM Village, Chengalpattu Taluk, Kancheepuram District - for the establishment
or take steps to establish the industry under Section 25 of the Water (Prevention and control of
Pollution)Act,1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

1. OCMMS application N0:21958394 dated 20.03.2019
2.IR.No: F.1219MMN/RL/DEE/MMN/2019 dated 27/11/2019
3.Minutes of TSC vide Item N0:178-6 dated 24/01/2020

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act,1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act') and the Rules and Orders made

there under t

o}
The Director,
ESCAPADE REAL ESTATEPVT LTD

Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.F. No..No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385 P,

386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3, 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A,

390/7B, 390/

8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B,

394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9,

This Co

SENKUNTRAM Village,
Chengalpattu Taluk,
Kancheepuram District.
nsent to establish is valid upto December 17, 2022, or till the industry obtains consent to operate under Section 25 of the

Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special and general
conditions enclosed.

To
The Director,

ishnan
ion Control Board, ou=Engineering Department,

0a871b2333027b639d

1b91cc279bfb3f

<0d715d517, cn=G. Gopalakrishnan
Date: 2020.0: 9:45:13 +05'30'

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

M/s.ESCAPADE REAL ESTATEPVT LTD,

# 3, Old No. 25, Ganapathy Colony, 3rd Lane, Off, Cenotaph Road, Teyanampet, Thousand lights,
Chennai-600018

Pin: 600018

41



Copy to:

1.The Commissioner, MARAIMALAINAGAR-Municipality, Chengal pattu Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details

1. | Construction of Residential development of 90531.36 sg.m
Block A (G+3F)-7 Wings, Block B (G+3F) -30
Wings, Block C (G+3F)-3Wings, Block D
(G+3F)- 4 Wings, Block E ( G+3F)- 7 Wings,
Block F ( G+3F)- 1 Wing, Block G ( G+3F)- 1
Wing with 936 dwelling units

The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

a Sewage Treatment Plant:
Treatment status. Individual STP
SL. No. Sa(?e of the Treatment No. of Units Dimensions in metres
ni
1. Bar Screen Chamber 1 1x1x0.8
2. Oil and grease trap 1 1x1.65x1
3. Equalization Tank-1 1 7.55x 7.05 x 2.23
4. Equalization Tank-2 1 7.55x7.05x2.23
5. Fab Reactor 1 & 3 2 2.5x3.375x4
6. Fab Reactor 2 & 4 2 2.5x3.375x 3.85
7. Tube Settler 1 & 2 2 3.55x3.375x 3.7
8. Filter Feed Tank 1 4.4 x7.05x3.3
9. Sludge Holding Tank 2 3.35x2.75x 3.8
10. Treated Water Tank 1 3.8x7.05x 3.8
11. Multigrade filter 1 l4mdiax1.8 mH
12. Activated Carbon Filter | 1 1.5mdiax1.8mH
13. Ozonator 1 -
14. Ultra filtration 1 15 cum/hr
15. Filter Press 1 -
b Effluent Treatment Plant:
Treatment status. Individual ETP
SL. No. Sa(?e of the Treatment No. of Units Dimensions in metres
ni
1. nil 0 0
Treatment status. No trade effluent and hence does not arise
SL. No. Sa(?e of the Treatment No. of Units Dimensions in metres
ni
1.
2.

This consent to establishisvalid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.




Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type: Sewage

1. sewage 536.0 Toilet flushing-222 KLD,
Greenbelt development-
79 KLD, OSR-63 KLD,
Excess treated water
disposed to farmers for
irrigation purpose - 172
KLD

Effluent Type: Trade Effluent
1. nil 0.0 nil

Additional Conditions:

1. The unit shall furnish in-principle clearance for the drawl/supply of water obtained from the
competent authority.
2. The unit shall furnish a detailed proposal for the complete utilisation of treated sewage
3. The unit shall adhere the conditions imposed in the Environmental clearance issued by SEIAA vide
SEIAA/TN/F.3814/EC/8(a)/435/2015 dt: 18.12.2015.
4. The Project Proponent shall give individual allotment of houses to the Occupiers only after obtaining
CTO of the Board.
5. The Owners/Building Residential Welfare Association shall further follow the B.P. No.65 dated
27.11.2019 for obtaining Consent of the Board.

6. The unit shall provide Sewage Treatment Plant as proposed to treat the sewage so as to bring the
quality of the treated sewage to satisfy the standards prescribed by the Board.

7. The unit shall utilize the treated sewage for toilet flushing, green belt development and irrigation by
making agreement with local farmers as proposed.

8. The unit shall furnish the agreement made with the farmers for the utilisation of the excess treated
sewage within a month time and the unit shall furnish a detailed proposal for the complete utilization
of the treated sewage.

9. The unit shall dispose the recyclable solid wastes generated from the unit to the authorized recyclers
from time to time without accumulating the same within the premises.

10. The unit shall obtain and furnish the inprinciple approval for the drawal/supply of fresh water for
its activity from the competent authority within a month.

11. The unit shall treat the Bio degradable waste in the organic waste converter as proposed and the
compost shall be utilized as manure within the premises for green belt development.

12. The unit shall provide rain water harvesting facility so as to increase the ground water recharge as
proposed.

13. The unit shall implement the Building and Other Construction Workers (Regulation of
Employment and Conditions of Service) Act, 1996 as amended

14. The unit shall not use “Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

15. The unit shall comply with the E-Waste Management Rules 2016.Ewaste as listed in Schdule |
,generated by them shall be channelised through Collection centre or dealer of authorised producer or
dismantler or recycler or through the designated take back service provider of the producer to
authorised dismantler or recycler. The unit shall maintain records of e- waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB.The unit shall file annual returns
in Form-3, to the TNPCB on or before the 30th day of June following the financial year

postalCo

ion Control Board, ot
. Nadu,
( < o a I a krl S h n a n 2, e0d335ebb27e47bbca345ead344cd2609a20a87162333027b639d76e
I , 1
* 18;

1b91cc279bfb3fcod

715d517, cn=G. Gopalakrishnan
Date: 2020.02.19 19:45:55 +05'30'

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

ed by G. Gopalakrishnan
c=IN, o=Tamilnadu Pollution Control Board, ou=Engineering Department,
amil Nadu,

20a871b2333027b639d76

182 1b91cc279bfb3fc0d
715d517, cn=G. Gopalakrishnan

G. Gopalakrishnan

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Category of the Industry :

RED

CONSENT ORDER NO. 2001221958394 DATED: 19/02/2020.

PROCEEDINGSNO.T2/TNPCB/F.1219M MN/RL/MMN/A/2020 DATED: 19/02/2020

SUB: TNPC Board-Consent for Establishment-M/s. ESCAPADE REAL ESTATE PVT LTD , S.F. No.
.No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt,
385 Pt, 386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B,
390/4, 390/5, 390/6A, 390/6B, 390/7A, 390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A,
394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B, 394/2A, 394/2B, 394/2C,
394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9 ,
SENKUNTRAM village, Chengalpattu Taluk and Kancheepuram District - for the
establishment or take steps to establish the industry under Section 21 of the Air(Prevention and
control of Pollution)Act,1981, as amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1. OCMMS application N0:21958394 dated 20.03.2019
2.IR.No: F.1219MMN/RL/DEE/MMN/2019 dated 27/11/2019
3.Minutes of TSC vide Item No:178-6 dated 24/01/2020

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act,1981, as amended in 1987 and the Rules and Orders made there under to

The Director,
M/s. ESCAPADE REAL ESTATEPVT LTD

S.F No..No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3 , 384 Pt, 385 P,
386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3, 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A,
390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B,
394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9,

SENKUNTRAM Village,

Chengalpattu Taluk,

Kancheepuram District.

Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.FNo. .No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385 P,
386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A,
390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B,
394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9,

SENKUNTRAM Village,

Chengalpattu Taluk,

Kancheepuram District.

This Consent to establish is valid upto December 17, 2022, or till the industry obtains consent to operate under Section 21 of the

Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to specia and genera conditions
enclosed.




Digitally signed by G. Gopalakrishnan
G DN: c=IN, o=Tamilnadu Pollution Control Board, ou=Engineering
. Department, postalCode=600032, st=Tamil Nadu,
2.5.4.20=545’ e47bbc: 2609a20a871b2333027
. b639d76e16a,
i 18279e6¢! 1b91cc279

Gopa lakrishnan o

Date: 2020.02.19 19:43:03 +05'30"

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Director,

M/s.ESCAPADE REAL ESTATEPVT LTD,

# 3, Old No. 25, Ganapathy Colony, 3rd Lane, Off, Cenotaph Road, Teyanampet, Thousand lights,
Chennai-600018

Pin: 600018

Copy to:

1.The Commissioner, MARAIMALAINAGAR-Municipality, Chengal pattu Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

1. This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details
1. | Construction of Residential development of 90531.36 sg.m

Block A (G+3F)-7 Wings, Block B (G+3F) -30
Wings, Block C (G+3F)-3Wings, Block D
(G+3F)- 4 Wings, Block E ( G+3F)- 7 Wings,
Block F ( G+3F)- 1 Wing, Block G ( G+3F)- 1
Wing with 936 dwelling units

2. Thisconsent to establish isvalid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground [in Nm3/hr
Level inm
1 DG set - 500 kVA x 1 no. Acoustic 19
enclosures with
stack
2 DG set 500 KVA Acoustic 19
enclosures with
stack
3 DG set 250 KVA Acoustic 18
enclosures with
stack
I Fugitive/Noise emission :
Sl Fugitiveor Noise Emission | Type of emission Control
No. sour ces measur es
1. DG set - 500 kVA 1 no. Noise Inbuilt
Acoustic
Enclousers

3. Additional Conditions:

1. The unit shall provide acoustic enclosures with stacks attached to the DG sets and ensure that the
emission shall satisfy the AAQ/ emission standards prescribed by the Board.

2. The unit shall adhere to the Ambient Noise level standards prescribed by the Board.
3. The unit shall develop green belt all along the periphery of the unit and within the premises and shall
plant the saplings of native species and location specific species
4. The unit shall comply with the Hon’ ble National Green Tribunal order dated 06/08/2019 in OA. No
681/2018 for DG sets already operational, ensure usage of either of the two options. (a) use of
retrofitted emission control equipment having a minimum specified PM capturing efficiency of at |east
70%, type approved by one of the 5 CPCB recognized labs; or (b) shifting to gas-based generators by
employing new gas-based generators or retrofitting the existing DG sets for partial gas usage as part of
the National Clean Air Programme(NCAP).

G. Gopalakrishnan

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

Digitally signed by G. Gopalakrishnan
DN: c=IN, o=Tamilnadu Pollution Control Board, ou=Engineering Department,
postalCode=600032, st=Tamil Nadu,

.
2.5.4.20=c5457€0d335ebb27e47bbca345ead344cd2609220a871b2333027b6
. GOopalaKrisnnan s

1827 5280e1b91cc279bf
b3fc0d715d517, cn=G. Gopalakrishnan

Date: 2020.02.19 19:44:19 +05'30"

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Category of the Industry :

RED

CONSENT ORDER NO. 2104231206095 DATED: 30/04/2021.

PROCEEDINGSNO.T2/TNPCB/F.1219M M N/RL//IMM N/A/2021 DATED: 30/04/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. ESCAPADE
REAL ESTATE PVT LTD-PHASE | , S.F.No. .No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B,
381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385 Pt, 386 Pt, 389/4A, 389/4D1 Pt , 390/2B1,
390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A, 390/7B,
390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2,
394/14B3A, 394/14B3B, 394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A &
8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9 , SENKUNTRAM villageChengal pattu Taluk
and Chengal pattu District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) —Issued- Reg.

REF: 1. Proc.No. T2/ TNPCB/F.1219MMN/RL//MMN/W& A/2020 DATED: 19/02/2020
2. Unit’ s application for CTO-after CTE on 29.05.2020/ 23.04.2021
3. IR.No: F.1219MMN/RL/DEE/MMN/2021 dated 07/01/2021
4. Minutes of CCC Resolution No. 277-19 dated 01.04.2021

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Director,
M/s. ESCAPADE REAL ESTATE PVT LTD-PHASE I,
S.F No..No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3 , 384 Pt, 385 P,
386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A,
390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B,
394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9,
SENKUNTRAM Village,
Chengalpattu Taluk,
Chengal pattu District.

Authorizing the occupier to operate the industria plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

Thisis subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2022

Digitaly sigec
NNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNNN

GANDHI GOPALAKRISHNAN &

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai




To

The Director,

M/s.ESCAPADE REAL ESTATEPVT LTD-PHASE I,

# 3, Old No. 25, Ganapathy Colony, 3rd Lane, Off, Cenotaph Road, Teyanampet, Thousand lights,
Chennai-600018

Pin: 600018

Copy to:

1.The Commissioner, MARAIMALAINAGAR-Municipality, Chengal pattu Taluk, Chengal pattu District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details

1. | Construction of Residential development of 14727.23 sg.m
Block A (G+3F)-2 Wings, Block B (G+3F) -2
Wings, Block D (G+3F)- 1 Wings with 144
dwelling units

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point sour ce emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground [in Nm3/hr
Level inm
1 DG set 250 KVA Acoustic 18
enclosures with
stack
[ Fugitive/Noise emission :
Sl Fugitiveor Noise Emission | Type of emission Control
No. sour ces measur es
1. DG set 250 KVA Noise Acoustic
enclosure
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl.  |Parameter Unit Tolerancelimits Stacks

Annexure enclosed if applicable. -

The Ambient Air in theindustrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.

S.  |Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1 Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM10
4, Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
25 microM) or
PM2.5
5. Ozone (0O3) Annual 8 Hours 100 100
24 hours 1 Hour 180 180




3(c)

Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/ma3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (A9) Annua nanogram/m3 06 06
12. |Nickel (Ni) Annua nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:
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1) The unit shall maintain the acoustic enclosures with stack provided for the DG set efficiently and
continuously so as to satisfy the standards prescribed by the Board.

2) The unit shall adhere to the Ambient Noise Level standards prescribed by the Board

3) The unit shall develop green belt in and around the premises.

4) The unit shall comply with the conditions as stipulated in the Environmental Clearance obtained
from SEIAA, TN vide Lr.No. SEIAA/ TN/ F.3814/EC/8(a)/435/ 2015 DATED 18.12.2015.

5) The unit shall not use “Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco-friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc

6) The unit shall comply with the E- waste Management Rules, 2016. E-waste as listed in Schedule — |
generated by them shall be channelized through collection centre or dealer of authorized producer or

dismantler or recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of e- waste generated by them in

Form — 2 and make such records available for scrutiny by the TNPCB. The unit shall file annual

returns in Form -3, to the TNPCB on or before the 30th day of June following the financial year.
7) The unit shall remit consent fee in case of revision by the Government.

GANDHI GOPALAKRISHNAN &=

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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10.

11.

12.

13.

14.

15.

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will aso be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by GANDHI GOPALAKRISHNAN
o L BOARD, 0u=CHENNAI, postalCode=600032 st=Tarmil Nadu,

2
C279BFBIFCODT15D517, cn=GANDHI

GOPALAKRISHNAN

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Category of the Industry :

RED

CONSENT ORDER NO. 2104131206095 DATED: 30/04/2021.

PROCEEDINGS NO.T2/TNPCB/F.1219MMN/RL/MMN/W/2021 DATED: 30/04/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. ESCAPADE
REAL ESTATE PVT LTD-PHASE | , S.F.No. .No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B,
381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385 Pt, 386 Pt, 389/4A, 389/4D1 Pt , 390/2B1,
390/2B2, 390/2B3 , 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A, 390/7B,
390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2,
394/14B3A, 394/14B3B, 394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A &
8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9 , SENKUNTRAM villageChengal pattu Taluk
and Chengal pattu District - Consent for the operation of the plant and discharge of sewage and/or
trade effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. Proc.No. T2/ TNPCB/F.1219MMN/RL//MMN/W& A/2020 DATED: 19/02/2020
2. Unit’ s application for CTO-after CTE on 29.05.2020/ 23.04.2021
3. IR.No: F.1219MMN/RL/DEE/MMN/2021 dated 07/01/2021
4. Minutes of CCC Resolution No. 277-19 dated 01.04.2021

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the rules and orders made there under to

The Director,
M/s. ESCAPADE REAL ESTATE PVT LTD-PHASE |
S.F No..No. 381/1A , 381/1B1, 381/1B2, 381/3A, 381/3B, 381/3C, 383/1A, 383/1B, 383/1C, 383/3, 384 Pt, 385 P,
386 Pt, 389/4A, 389/4D1 Pt , 390/2B1, 390/2B2, 390/2B3, 390/2B4, 390/3A, 390/3B, 390/4, 390/5, 390/6A, 390/6B, 390/7A,
390/7B, 390/8, 394/1, 394/10A, 394/10B, 394/11A, 394/11B, 394/12, 394/14A, 394/14B1, 394/14B2, 394/14B3A, 394/14B3B,

394/2A, 394/2B, 394/2C, 394/2D, 394/2E, 394/2F, 394/3, 394/4, 394/5A & 8B2, 394/5B, 394/6, 394/8A, 394/8B1, 394/9,
SENKUNTRAM Village,

Chengalpattu Taluk,
Chengal pattu District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2022

Digitally

GANDHI GOPALAKRISHNAN

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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To

The Director,

M/s.ESCAPADE REAL ESTATEPVT LTD-PHASE I,

# 3, Old No. 25, Ganapathy Colony, 3rd Lane, Off, Cenotaph Road, Teyanampet, Thousand lights,
Chennai-600018

Pin: 600018

Copy to:

1.The Commissioner, MARAIMALAINAGAR-Municipality, Chengal pattu Taluk, Chengal pattu District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

SPECIAL CONDITIONS

1. Thisconsent to operate isvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details

1. | Construction of Residential development of 14727.23 sg.m
Block A (G+3F)-2 Wings, Block B (G+3F) -2
Wings, Block D (G+3F)- 1 Wings with 144
dwelling units

2. Thisconsent to operate is valid for operating the facility with the below mentioned permitted outlets

for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type: Sewage

1. Treated sewage 87.0 Toilet flushing-34 KLD,
Greenbelt development-
11 KLD, Excess treated
water to irrigation
purpose for farmers - 38
KLD & Evaporation loss -

4 KLD
Effluent Type: Trade Effluent
1. nil 0.0 nil
3.  Theeffluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down

hereunder.




Sl Parameters Unit TOLERANCE LIMITS-OUTLETS-Nos

No. Sewage Trade Effluent
1 0
1. |pH 55t0
9
2. |Temperature oC -
3. |Particlesizeof Suspended |- -
solids
4. |Total Suspended Solids mg/| 30
5. |Tota Dissolved solids mg/I -
(inorganic)
6. |Oil & Grease mg/| -
7. |Biochemical Oxygen mg/I 20
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l -
9. |Chloride (asCl) mg/| -
10. |Sulphates (as SO4) mg/| -
11. |Total Residua Chlorine mg/| -
12. |Ammonical Nitrogen (asN) [mg/l -
13. 'II\'I(;taI Kjeldahl Nitrogen (as |mg/l -
14. |Free Ammonia (as NH3) mg/I -
15. |Arsenic (asAs) mg/| -
16. |[Mercury (asHg) mg/| -
17. |Lead (asPb) mg/l -
18. |Cadmium(as Cd) mg/| -
19. |Hexavalent Chromium (as |[mg/l -
Cr+6)
20. |Total Chromium (as Cr) mg/| -
21. |Copper (asCu) mg/| -
22. |Zinc (asZn) mg/I -
23. |Selenium (as Se) mg/I -
24. |Nickel (asNi) mg/l -
25. |Boron (as B) mg/l -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/I -
28. [Cyanide (as CN) mg/| -
29. |Fluoride (asF) mg/| -
30. |Dissolved Phosphates(as P) |mg/I -
31. |Sulphide (as ) mg/| -
32. |Pesticides mg/| -
33. [Phenolic Compounds (as mg/| -
C6H50H)
34. |Radioactive materials a) micro -
Alpha emitters curie/ml
35. |Radioactive materias b). micro -
Beta emitters curie/ml
36. |Feca Coliform MPN/100ml |-

4.  All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.




10.

11.

12.
13.

14.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of hon compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

lii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:
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1) The unit shall operate and maintain the STP provided efficiently and continuously so as to satisfy
the standards prescribed by the Board

2) The unit shall utilize the treated sewage on land gardening, toilet flushing and

discharge the excess treated sewage for irrigation to the farmers after achieving the standards
prescribed by the Board as proposed.

3) The unit shall comply with the conditions as stipulated in the Environmental Clearance obtained
from SEIAA, TN vide Lr.No. SEIAA/ TN/ F.3814/EC/8(a)/435/ 2015 DATED 18.12.2015.

4) The unit shall dispose the non-hazardous wastes generated then and there without any accumulation
for further beneficial usage.

5) The unit shall comply with the provisions of the Hazardous and Other Wastes(M& TBM)
Rules,2016

6) The unit shall make agreement with the Local body within a month for the disposal of the Solid
waste generated from the residential complex for Phase | until the unit installs organic waste convertor
at the unit’s premises.

7) The unit shall develop adequate green belt in and around the premises

8) The unit shall not use “Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco-friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc
9) The unit shall comply with the E-Waste Management Rules 2016. E-Waste as

listed in Schedule — I, generated by them shall be channelized through collection centre or dealer of
authorised producer or dismantler or recycler or through the designated take back service provider of
the producer to authorised dismantler or recycler. The unit shall maintain records of e-waste generated
by them in Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file
annual returns in Form-3, to the TNPCB on or before the 30th day of June following the financial
year.
10) The unit shall not carryout manual cleaning of STP components and shall carry out only through
mechanical devices.
11) This consent order does not absolve from obtaining necessary permission / Clearance from other
Authority or under other statutes as applicable.
12) The unit shall provide the EMFMs with automatic recorder and display arrangement at the
inlet/outlet of STP within a month.
13) The unit shall maintain energy meter for the continuous operation of STP before commissioning
the project.
14) The unit shall maintain the log books for the continuous operation of the STP by entering the
details like EMFM readings, chemical consumption, running hours and power consumption.
15) The bio degradable solid waste, non bio degradable solid waste, STP sludge, etc generated from
the project activity shall be properly collected, segregated and disposed as per the provision of Solid
waste(Management and Handling)Rules,2000.
16) The plastic wastes shall be segregated and disposed as per the provisions of Plastic Waste
(Management and Handling) Rules, 2011.
17) The unit shall remit consent feein case of revision by the Government.

GANDHI GOPALAKRISHNAN =

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

I applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20.

21.

22.

23.

24,

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company aone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

GANDHI

GOPALAKRISHNAN

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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